
WP(C) 1030/2021

1

ITEM NO.17     Court 4 (Video Conferencing)          SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition (Civil) No.1030/2021

PRATEEK RASTOGI & ORS.                             Petitioner(s)

                                VERSUS

NATIONAL BOARD OF EXAMINATIONS & ORS.              Respondent(s)

(With  appln.(s)  for  IA  No.116246/2021-EX-PARTE  STAY  and  IA
No.116247/2021-EXEMPTION FROM FILING AFFIDAVIT)

 
Date : 20-09-2021 This petition was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s) Mr. Shyam Divan, Sr. Adv.
Mr. Shivendra Singh, Adv.

                 Mr. Javedur Rahman, AOR
Ms. Sanam Tripathi, Adv.

                   
For Respondent(s)
                    

UPON hearing the counsel the Court made the following
                             O R D E R

1 These proceedings under Article 32 of the Constitution have been instituted by

post graduate doctors situated all over the country to challenge the change in

the pattern for the ensuing NEET – Super Specialty examination which is due to

be held on 13th/14th November 2021.
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2 Mr  Shyam  Divan,  learned  senior  counsel  appearing  on  behalf  of  the

petitioners submits that;  

(i) The notification announcing the dates for the examination was issued

on 23 July 2021;

(ii) On 31 August 2021, after  the notification was issued, the pattern of

the NEET – SS examination which prevailed from 2018-2020 has been

altered;

(iii) Under  the  prevailing  pattern  since  2018,  60% marks  were  to  be

allotted for questions in the Super Specialty while 40% marks were

distributed to questions from the feeder courses;

(iv) The example furnished in Annexure P-2 to the writ petition indicates

that as a result of the  new pattern, all questions for the Critical Care

super specialty will be drawn from General Medicine, thereby leaving

students from other specialties at a serious disadvantage; and

(v) In any event, such a change ought not to have been made after the

examination was notified and candidates have already commenced

their preparations for the ensuing examination.

3 Issue notice, returnable on 27 September 2021.

4 Dasti, in addition, is permitted.

5 On the request of the learned senior counsel, we permit the petitioners to file

brief notes of their written submissions together with any other additional

documents that are sought to be relied on.  These shall also be served on the

respondents. In view of the urgency, a short counter affidavit be filed in the

meantime. 

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
    A.R.-cum-P.S.         Court Master
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